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BEFORE THE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI
Original Application No. 741/2019

- Kapil Sagar ..... Applicant

Versus
State of Haryana ... Respondent

Report of District Magistrate, Palwal in compliance of order dated

25-09-2019.

1.  That the present report is being filed in compliance of the
directions made by Hon’ble National Green Tribunal, Principal Bench,
by its order dated 25-09-2019 in which the undersigned was directed to
look into the matter and to take appropriate action in accordance with

law and furnish a factual and action taken report in the matter within two

months.

2. That the undersigned personally came to know after receiving the
copy of above-mentioned order passed by your goodself accompanied
with a hand written application of applicant Sh. Kapil Sagar resident of
Meghpur village, District Palwal, on 11-11-2019 at DC Office, Palwal.
Our official on 20-11-2019 asked the complainant through phone to
provide a copy of original complaint/OA No. 741/2019 filed by him
before the Hon’ble National Green Tribunal, then he personally came to
our office on 22.11.2019 but inspite of giving copy of the said
complaint/OA No.;‘;"'f41/2019 he provided the copies of two-three other
complaints/OA ﬁled by residence of village Meghpur before the Hon’ble
Tribunal in which according to him same issues were raised as in the
complaint filed by him. Our Officials sent an e-mail to the e-mail id of

the Hon’ble Tribunal with request to provide us the copy of
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complaint/OA 741/2019 but till date we have not received any reply of
<uch e-mail. After failing to get the copy of OA No. 741/2019
undersigned directed to ofﬁcials‘ to make a report and take further action
on the basis of order passed by the Hon’be Tribunal and on oral
representation made by complainant/applicant Sh. Kapil Sagar at D.C
office. Thereafter prompt actions were taken to get this matter properly
addressed without obtaining the copy of original application 741/2019
from applicant Sh. Kapil Sagar. Subordinate officers were directed to
inquire into the matter and to prepare reports and present the same
reports before undersigned. Further, a meeting was organized on 20-11-
2019 wherein the officials submitted their oral representations about the
matter in hand. However, on inquiry it was found that a mail was
forwarded to this office by Hon’ble Tribunal on 30.10.2019 but without
the copy of complaint. Why the office did not put up that is being

inquired into and action would be taken against the delinquents.

3. That as per order dated 25-09-2019 and representation of the
complainant in the case in hand the main grievance is, that Municipal
Council, Palwal is making encroachment by dumping garbage on land
reserved for johar, khasra No. 27 , Rakba 4-0, situated in village
Meghpur, District Palwal. That Municipal Council, Palwal has converted
the said pond into a dumping station and it is a huge threat to the
environment and people of village Meghpur. That people of this village

are also suffering from many diseases due to this dumping station.

4.  That Tehsildar, Palwal by his report Memo No. 2037 dated 21-11-
2019 informed the undersigned that as per report taken from Patwari

Khasra No. 27, Rakba 4-0 gair mumkin Johar is properly demarcated



vide Annexure R1, R2 . That the said khasra no. 27 is surrounded by
Kkhasra mustil no. 16, killa no. 9/3 (1-13), 10(7-10), 11(7-10), 12(2-8),
19(0-1), 20(6-13), 21(3-15) and mustil no. 17 kill no. 6(6-0), 14/2(1-0),
15(8-0), 16(4-0), 17/1(5-1), 24/2(0-17), 25/2(6-9) and mustil no. 20 killa
no. 5/2(0-7) and mustil no. 21 killa no. 1/1(0-11) total Rakba 61-15,
Municipal Council, Palwal uses as dumping zone only the surrounding
area of khasra no. 27 Rakba 4-0. No dumping activity is being carrigd
out in khasra no. 27 by Municipal Council, Palwal, the area is
demarcated and reserved for the Johar vide Annexure-R2 As per revenue
records of 2015-16 Khasra mustil no. 16, killa no. 9/3, 10, 11, 12, 20
Gair mumkin Charagah/pasture and mustil no. 16, killa no. 19 and mustil
no. 17, kill no. 6, 14/2, 15, 16, 17/1, 24/2, 25/2 gair mumkin and mustil
no. 20, killa no. 5/2 and mustil no. 21, killa no. 1/1 in khanakashat are

entered as chahi in records.

5 That Executive Officer of Municipal Council, Palwal has by his
report Memo No. 4423, dated 21-11-2019, apprised the undersigned that
the below mentioned numbers of land are situated within the territorial

limits of ward no. 27 of Meghpur area of Municipal Council, Palwal.

Khasra No./Mustil No. 16, killa no. 9/2(2-2) gair mumkin for
Hadda Rori, 9/2(2-0) Gair mumkin for tannery, 10(7-10) Gair mumkin
Pasture, 11(7-10) Gair Mumkin Pasture, 12(2-8) Gair Mumkin Pasture,
19(0-1) Gair Mumkin Gait, 15(8-0) Gair Mumkin Gait, 16(4-0) Gair

mumkin Gait, 17/1(5-1) Gair mumkin Gait, 24/2 (0-17) Gair mumkin

Gait, 25/2(6-9) Gair mumkin Gait, 20 killa no. 5/2(0-7) Chahi, mustil no.
21, kill no. 1/1(0-11) Chahi, Khasra No. 26(2-0) Gair mumkin

Cremation Ground. ' %



That the khasra no. 27, Rakba 4-0 which is in issue under
complaint filed before Hon’ble NGT, is a Johar. It is properly
demarcated and neither any encroachment nor any dumping activity is

being carried out by Municipal Council, Palwal on this land.

It is clear from the aforesaid reports that khasra no. 27 kWhiCh is
reserved land for Johar/pond is not subject to any encroachment by
Municipal Cuncil, Palwal, the same is properly demarcated and
Municipal Council, Palwal does not use it as dumping station vide

Annexure R3

6. That aforesaid land has been subject matter of many cases against
State/Municipal Council, Palwal wherein the same issues were raised by
the plaintiff/complainant/applicant as in the case in land. The main
cases are; (1) Giriraj Singh Vs Municipal Council, Paiwal; (2) SND
Public School, Palwal Vs. State of Haryana; (3) Dharam Chand Vs

State of Haryana.

In Giriraj Singh vs State of Haryana (civil suit no. 60 of 2017) in
the Hon’ble Couﬁ of Ld. Civil Judge (JD), Palwal Sh. Gaurav Khatana,
the same issues as in the case in hand were raised and the Ld. Civil
Judge by his order dated 27-02-2018 dismissed the suit instituted by

plaintiff and held:

“that the plaintiff have failed to prove through cogent
evidence that the present defendant is unlawfully and illegally

dumping garbage near the village pond and the same is causing

S

serious health hazard and is also creating pollution”.




Tribunal held that the submission made by respondent counsel that issue
raised in the present original application squarely covered by the orders
in 0.A No. 96/2017 on 19.04.2018 & 29.08.2018 (Annexure-R7 ) has
not been objected by learned council for applicant seeking instructions in
this regards. Furthers the original application No. 348/2019 is decided on
the self same reason given in the case of SND Public School Palwal
(96/2017) and OA No. 348/2019 is dispose of with, no order as to cost
The issues raised by applicant Dharam Chand in such O.A were identical
as raised in the present OA No. 741 of 2019 vide copy of complaint/OA

No. 348/2019 Annexure R-5

7. That it is clear from above mentioned facts that the pond’s land
has been earmarked and secured and no dumping is reported on it.
However, Municipal Council, Palwal is dumping municipal waste near
it and that issue is under active consideration of this Hon’ble Tribunal in
a separate case as mentioned above. Serious efforts are being made to
treat the Municipal waste which shall provide long lasting solution.
Therefore, in the light of above facts it is respectfully prayed that the

present complaint may kindly be dismissed in the interest of Justice and

oblige.

District Magistrate,
Palwal } Palwal.
Date: 28-/1-19

-:Verification:-

Verified That para no. 01 to 07 are true and correct

to the best of my knowledge based on official records and nothing has

e

e

Place:- Palwal District Magistrate,

Palwal.
Date:- 2 § —\\ VZ\/@\OK

been concealed therein verified at Palwal on date.
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Municipal Council, Patwal
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Municipat Councit, Patwal
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», Tenders Haryana

! Haryana Government a-Pmcurement System

col o Active Tenders | Temiery By DR

MIS Reports
Tenders by Location
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Tenders by Classification
Tenders in Archive
Tenders Status
Cancelled/Retendered
Downloads
Debarment List
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Site compatibility

{{,& Dashboard
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Tender List : Open Tender

e-Published Date

Closing Date

Opening Date

21, 21-Nov-2019 12:00 PM 27-Nov-2019 10:00 AM 29-Nov-2019 02:00 PM

22, 21-Nov-2019 12:00 PM 27-Nov-2019 10:00AM 29-Nov-2019 02:00 PM

23, 21-Nov-2019 12:00 PM 27-Nov-2019 10:00 AM 29-Nov-2019 02:00 PM

24.  21-Nov-2019 12:00 PM 27-Nov-2019 10:00 AM  29-Nov-2019 02:00 PM

25.  21-Nov-2019 12:00 PM 27-Nov-2019 10:00 AM - 29-Nov-2019 02:00 PM

26, 21-Nov-2019 12:00 PM 27-Nov-2019 10:00 AM 29-Nov-2019 02:00 PM

27, 21-Nov-2019 12:00 PM 27-Mov-2019 10:00 AM 29-Nov-2019 02:00 PM

28.. 21-Nov-201912:00 PM 27-Nov-2019'10:00 AM  29-Nov-2019 02:00 PM

29, 21-Nov-2019 12:00 PM 27-Nov-2019 10:00 AM. 29-Nov-2019 02:00 PM

A

ORI, -

11-Nw-2019 12 00 PM 27-Nov-: 2019 10‘00

AM 29-Nov-2019 02:00 PM

B e NN

31. 21-Nov-2019 12:00 PM~ 27-Nov-2019 10:00 AM 29-Nov-2019 02:00 PM

32, 21-Nov-2019 12:00 PM 27-Nov-2019 10:00 AM  29-Nov-2019 02:00 PM

33.- 20-Nov-2019 09: 20 AM 27-ch-20‘9 05 GO A 29-?\04 2019 03:00 PM

J— ;

Title and Ref.No./Tender
hi]

{Providing and Laying 250mm
id SW marked pipe for Sewer
line near Tiju wala Mandir or
Parsuram Colony Sohna road in
MC Palwal {Unapproved ares
under NGT arders)}
[21/NOV/2019] °
{2019_HRY_109667_1]

[Providing and Laying 250mm
id SW marked pipe for Sewer
fine in Poulry Farm in MC
Pahwal (Unapproved area under
NGT orders)} [22/NOV/2019]
[2019_HRY_109668_11

[Providing and Laying 250mm
id SW marked pipe for Sewer
line in New Bhatia Colony
behind Meat Market in MC
Palwal {Unapproved area under
NGT orders)] [23/NOV/2019]
[2019_HRY_109670_1}

{Providing and Laying 25Cmm .
id SW marked pipe for Sewer
line near /Opp. Baghe! Choupal
Dholagarh in MC Palwal
(Unapproved area under NGT
orders)] [24/NOV/2019)
[2019_HRY_109672_1]

[Providing and Laying 250mm
id SW marked pipe for Sewer
line in Ramgarh Kithwari in MC
Paiwal (Unapproved area under
NGT orders)] [25/NOV/2019]
[2019_HRY_109673_1]

{Providing and Laying 250mm
id SW marked pipe for Sewer
fine in.Parkash Colony in MC
patwal (Unapproved area under
NGT orders)] [26/NOV/2019]
{2019_HRY_109675_1}

{Providing and Laying 250mm
it SW marked pipe for Sewer
fine Near or Opposite Church
on Nuh road in MC Patwal
{Unapproved area under NGT
orders)] [27/NOV/2019]
[2019_HRY_109677_1]

{Providing and Laying 250mm
id SW marked pipe for Sewer
Jine near Jodhpur road in MC
Palwal {Unapproved area under
NGT orders)] {28/NOV/2019]
{2019_HRY_109681_1)

[Providing and Laying 250mm
id SW marked pipe for Sewer
ine 1 Bhati Colony near
Omaxe City.in MC Palwal
(Unapproved area under NGT
orders)] [29/NOV/2019)
[2019_HRY_109687_1]

{Const. of Compost pits in Park
of MC Patwai} [31/NOV/2019]
{2019_HRY_109690_1]

[Providing and Laying 250mm
ith 5% marked pipe for Sewer
line in front Paladium Hotel in
MC Paiwal (Unapproved area
under NGT orders})
[16/NOV/2019]
[2019_HRY_109657_1]

{Proviting and Laying 250mm
id SW niarked pipe for Sewer
tine Amar Colony in MC Palwal
{Unapproved area under NGT
ordersy) [30/NOV/2019]
[2019_HRY_109688_1]

-[Selection of Service Provider

to work as Contractor for Bio-
Remediztion of Waste i.e

24 and Processing of

. #5 per MSW Hanaling

Organisation Chain

Haryana
Government]|Urban
Local Bodies} |MC
Palwal

ryana

Govemmentl |Urban
Local Bodies] [MC

Palwal .

Haryana
Government][Urban
Local Bodies][MC
Palwal

Haryana
Government| jUrban
Local Bodies| {MC
Palwal

Haryana
Government| {Urban
Local Bodies|[MC
Palwal

ana
Govemnment] [Urban
Local Bodies| {MC
Paiwal

Haryana
Government|{Urban
Local Bodies|JMC
Palwal

Haryana

Government}|Urban”

Loca! Bodies}|MC
Palwal

Haryana
Government||Urban
Local Bodies{|MC
Paiwal

: Haryana
Governmenti{Urban
Local Bodies| {MC
Palwal

Haryana
Government}|Urban
Local Bodies|[MC
Palwal

Haryana
Government{jUrban
Local Bodies|jMC
Paiwal

Haryana
Government]|Urban
Local Bodies{MC
Paiwal
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| Surgeon

ject:-Regarding Report of mspectlon of Dumpmg site by.’ Dr. ~Sanjay Sharma
nd Dr. Yogesh Malik. ,
A. Board of two doctors was constituted by Civil Surgeon Palwal on
02/01/2019 in response to letter No:-6062/MC Palwal Received from
municipal council Palwal for inspection of Dumping site in Vill-Meghpur.
The board had two doctors namely Dr. Sanjay Sharma and Dr. Yogesh Malik.
Inspection by team was done on dated-02/01/2019 and found the following:-
1. Dumping site was coVere.‘d with sand
2. No Residential or commercial site near Dumping site.
3. Bad Stench was emanating from the garbage dumplng site. But not -
found harmful to residents of nearby Villages. ‘
4. The pond near dumping site was covered with boUndary wall and-no
garbagé found in pond.
s, Very few fleas were swarming at garbage on dumping site.

//
\\‘ : Dr. Sanjkéy'Sharma. - . Dr. Y\ggéasj,hlﬂaﬂik
Medical Officer - Medical Officer
CH Palwal . L CHC Dudhola
(£e
Civil Surgeon

Palwal




-~ (Armexae -5 )
Office of the Municipal Council, Palwal

TENDER NOTICE

The online e-tenders are invited on behalf of Municipal Council » Palwal from the
eligible experienced contractors / Agency /Organization for the work of “Bio-Remediation of-
‘Waste ” [;e “Processing of Legacy Waste at trenching ground as per MSW Handling Rules
2016, in Palwal Municipal Council. The schedule of Dates for E-Tendering is as under --

’ Sr.N[ Activity | Date Time

1. | Date of Tender published on 19.11.2019 [17:00 Hrs.
http://etenders.hry.nic.in and ’ :

2 J Bid Document Download / Sale start date| 18.11.2019 .| 17:00 Hrs,

3. Bid Submission Closing Date ("Technical, 27.11.2019 [17:00 Hrs.

as well as Financial ) ,
4. | Bid Document Submission date. . 28.11.2019 |[13:00 Hrs.
15. | Bid opening Date o 29.11.2019: 1 15:00 Hrs. | . -
The Municipal Council, Palwal > EO reserve the right to reject any tender without assigning any
reason.

Other information can be obtained from the Council Ofﬁce during office hours. /

—-do--
Executive Officer
Municipal Council, Palwal
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Item No. 01 ) Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 136/2015
&
Original Application No. No. 06/2017.

Nagar Palika Parishad, Vrindavan & Ors. Applicant(s)

. Versus
Madhumangal Shukla & Ors. Respondent(s)

(Report filed in O.A. No.136/20

Date of hearing: 09.08.2019

5 CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON'BLE MR. JUSTICE S.P. WANGDI, JUDICIAL
HON’BLE MR. JUSTICE K. RAMAKRISHNQ‘H%JUD
HON’BLE DR. N%m_ﬂ NANDA, EXPERT MmER
Mx:g, Rahuk Chaudhary, Ms Meer

For Aéplicant(s): -
4 Ad%@@%esfm 0.A No. 136}'2015

Pradeep Mlsra,,n Mr. a;Dale@p Dhyani,

Advocates for UPPCB
ZAMr. thattachary“a Advocate‘f'ar Nagar Nigam
- Parishd, Vnndavan

1. ated 11.05.2016, 23.08.2016
and 03.07.2017 directing the Nagar Nigam, Vridavan to take steps for
enforcement of Municipal Solid Waste Management Rules, 2016 to
deal with the problém qf unregulated dumping of municipal solid

- waste on the flood plaih al-'ea of the River Yamuna and clearing the

legacy waste site which was an environmental hazard is the question

for consideration.



By order dated 22. 04.?019, the Tribunal constituted "2 joint
Committee comprising the representat ives of the Central Pollutien
Control Board (CPCB), State Pollution Control Board (State pCB) and
Nagar Palika Parishad, Vrindavan to furnish 2 factual and action
taken report in terms of compliance. The report filed on 06.08.2019

by the CPCB shows that no adequate progress has been made for
segregation and storage of recyclable waste (plastic, glass etc). The
- MSW  site has not been developed scientifically- No proper

arrangement for leachate collection and treatment is provided. The

’s,ixze of the dumping ground was madequate 4 ofk the 5 pits were

g-without scientific bloremediation. No worﬁ%

evelop a site at Mant Road. No departmental acti¢

against the erring officers and staff.

Learned counsel for the: ﬁagar Palika Panshad‘ subrmt ed that four

. p1ts have been ﬁl],ed and‘ar&t%be capped ?oin’g ¥ not be

: consmut‘%;t with at&”of law whlchz&equlr§ vbi

A,avoxd leachate The 5,2 €€k fis Tribunal

: ﬁ’ trash lie poison. lakes". The

action needs to be taken in terms of the said order

erring officers.



5. In view of the consistent f_aiiure of the Nagar Palika Parishad,
Vrindavan and also the Secretary, Urban Development, it will' be
appropriate that the Chiéf Secretary, Uttar Pradesh _100i<3» jinto the
matter and ensures cdmpliance. The Nagar Palika Parishad,
Vrindavan may fufnish a performan'ce guarantee in the sum of Rs. 10
lakhs to the satisfaction of the CPCB undertaking to comply with the
order of this Tribunal within three months failing which the amount
will be forfeited and }.lsed for restoration of the environmen;c. The

amount dep031ted with this Tribunal towards the cost be remitted to

i

’ en@{onment.

the C%%B for being utlhsed for restoration of

»The Chief Secretary, Uttar Pradesh may furmsh report by

30 11.2019 by email at judicial-ngt@gov.in.

A copy of this order be sent to the Chief Secretary, Utt

" email:
&

List for further consideration ori 18.12.2019.

Kumar Goel, CP

S.P. Wangdi, JM
K. Ramakrishnan, JM

Dr. Nagin Nanda, EM

August 09, 2019

Original Application No. 136/2015

& Original Application No. No. 06 / 2017
AK
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108 RSA-2587-2018 (O&M)
MUNICIPAL COUNCIL PALWAL VS GIRRAJ SINGH & ANR

Present: Mr. Jagdish Manchanda, Advocate
for the appellant

%k %k

CM No. 6885-C of 2019

land of johar stated to be in khasra No. 27.

Notice of motion for 25.9.2019.
In the meantime, operation of the judgment passed by the Court
in Appeal shall be kept in abeyance.
(Rekha Mittal)
Judge

20.5.2019
PARAMIIT
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G A o Amexune RS\

'BEFORE THE NATIONAL GREEN TRIBUNAL
 PRINCIPAL BENCH, NEW DELHI -

0.A.No.  OF2019 |

- U/S18(1) R/W SEC 14, & 15 OF
" NGTACT.2010

" DHARAMCHAND |
Sl T ~Versus

....APPLICANT

STATE OF HARYANA & ORS. .. RESPONDENTS '

oo INDEX
© |5;No. | Particular 7 | Pages -
{1+ TApplication on belalf of the |
coue fob - | Applicant with Affidavit & _ ,Q‘TF'-‘
L - . | Vakalatnama.' ' _ i ‘ o

2. |The True Copy. of the Revenue

~ |Record is annexed herewith
and marked as’ ANNEXURE
A-1. 3 | |

T3 - |The earlier | ' photographs P
| - |showing the pond surrounded |

;&ga&ﬂ 

| by several trees ‘and plants are | -
| annexed herewith and marked 2
o |as ANNEXURE'A-Z.

""" 4" |The Photographs showing |
| |Respondent No. 4 ie. Nagar|
.| | Parishad Palwal dumping the
-1 |garbage into the pond are|
‘| annexed herewith and marked

" |as ANNEXURE A-3, 3-3




.~ | The Photographs showing the
" | Respondent No.-4 draining out |
. | the water of: the ~pond are
- | annexed herewn:h and marked

as ANNEXURE A-4.

33 .'.. ..'

- The Photographst showing the

| pond filled up: with the sand|
‘|are annexed herewith and|
marked as ANNEXURE A-5.

. ‘  :

TThe recent  Photographs |
showing th pond converted

into- a dumping zone are

o .~ | ahnexed herewith and marked

as ANNEXURE A-

3y

T _T_he True Copy : 1of the Order
dated 03/08/2018 "is annexed
| herewith ' and : marked as

ANNEXUIIQE A7 .

The True Copy:.f of the letter

dated 15.01.2019 sent to

- | District  Collector  Palwal
- | alongwith postal receipt are

annexed herewith  and marked

‘ 'as ANNEXURE A-8. (Colly)

39-H1,

14 Dated

o New Delh1 -
..../02/2019

FILED BY

S A ZAIDI & MM

ADVOCATES
CHAMBER NO- 7, TRISHUL TOWER, |
KAUSHAI\/IBHI GHAZIABAD U.P

M): 9868369914



- SYNOPSIS AND LIST OF DATES

'T-.he, issue raised in this‘ petition is in regard'to ‘the

encroachment ‘made on the pond situated in v1llage-.

s Meghpur Tehsrl and DIStrlct Palwal, Haryana The

Appllcant i.e. Mr. Dharam Chand S /o Shri Harlal is the |
resi dent of the sald vrllag¢ where the Cncroachgnent 1s
N _ bemg made by the Nagar Ijarrshad Palwal Haryana The_

| pond was in existence ‘smce year 1956-57 and was’ also

| recorded in the Revenue Records of the District Palwal .

Haryana

The Pond was used by #he villagers to take bath in

}
L summers by the ammals that used to feed themselves by

L dnnkmg the water of thls pond The mlgratmg blrds also
: used 10 come to thrs pond The water level of the v1llage

was also mamtamed due to the pond.
| o s | | 5 .
. The Nagar Parlshad Palwal started encroaching the pond | .

51tuated in village Meghpur since the month of Sep tember .

2018 50 as to convert it 1nto a dumprng zone. The Nagar .

o Parrshad Palwal started dumpmg the garbage and

P mumcrpal solrd waste into the pond. They also dramed out o



ST the water of the pond Wlth the help of the ptpes ThlS

| J
actmty of the Nagar Panshad Palwal has caused a huge :

damage to. the natural :resource and a loss to the

TE - envu-onment tOO

o The dumpmg of the garbage in the village has also

contnbuted 100 many deadly diseases which were camed,

by the way of ﬂ1es mosqultoes and other insects. The'

AERNE _“- Vlllagers are now suffered from many deadly. dlseases like. .

' malana chlckengunbfa typhOId etc. due to the dumpmg |

: zone made by the Nagar Panshad Palwal.
B The .applicant along With the other villagers when came to
know about the encroachment done on the pond by the -

Nagar Parlshad Palwal, they tried to stop the Nagar

Parlshad from encroachmg the pond, but they contmued to'

dump the garbage and ﬁlhng it with sand so as to convert '
U '"jf. : it 1nto the dumping zone. . -
That the Hon’ ble Nat1ona1 Green Tribunal in an 1dentlca1

matter tltled as Pawan Kumar vs. State of Haryana &

Qrs in. O A. No. 129/2017 oLx 3/08/2018 passed the order '
' : oo \ _1}



" to remove the encroachment immediately wh1ch is

2R reproduced as under:- ;':‘ o

L Any encmachments whzch are there in the area of the

pond the same shall be removed zmmedzately”

. The apphcant in reference to this order, along with. other

| vrllagers many times v1srted the office of the government

authorltres and requested them to stop the encroachm¢nt '_

R on. the only left pond in. thelr village but no pald heed to

"; th apphcant The apLhcant also Wrote several

g.;t.-» representatlons t0 many government officials but tlll date

= - no. actlon or no reply has been given by any of the

e : govemment authorities.

[ The apphcant is trymg hlS '16"61 best to réstore that p°nd

o 1ts or1g1na1 position for the sake of the Vlllagers and

by any of the goternment officials or any Of the

S authorrtres

“The - Apphcant is left w1th no other remedy except to

SN f:approach tnis Hon'ble tnbunal for the restoration for the

FOREES for the env1ronment too but 1o action has been taken yet




S 03.08.2018:

-pond to 1ts original, pos1t10n situated in village Meghpur

Ea Tehsﬂ and Dlstrl
The vl:ist of dated in chronological ‘order is reproduced .
s hefei_n' as 'under:-

Lo 195'_.6-57:;

15."09[2018:

ct Paﬁwal Haryana

The pon{i came into existence as pfek- the

revenue i}ecords of the District & Tehsil -

Palwal,

That t'h:e. Hon’ble National Green

|

Tr1bunal passed an identical Qrder ina

matter ‘c1t1ed as Pawan Kumar Vs, State

of Haryana & Ors. in ,O.A.. No.
129/2017 i 'pn 3/08/2018.

Parishad Palwal started encroaching the

started throwmg the garbage and MSW',

pond situgteld in village Meghpur 50 as to .

convert: 1t into a dumping zone They

into the pond thus polluting it at large

v
¢
|

That on 15th September, 2018, the Nagar |



15.01.2018:

S 0212019

S
That on:15.01.2019, the applicant sent the

,represehfﬁ'c\it'on to District Collector

- Palwal, in (regar.d to the / illegal

encroachﬁlent upon the Pond but till ‘date
no repb} has been received by. the -
applicarit;

.._ |
Hence present application



-i’?‘-i, " Distt. & Tehsil Palwal, L
Haryana - 121002 ... APPLICANT

BEFORE THE NATIONAL GREEN TRIBUNAL o

. PRINCIPAL BENCH NEW DELHT -
| o. A. No ~ OF 2019

U/S 18(1) R/W SEC 14, & 15 OF
G.T CACT, 2010

IN THE MATTER OF

DHARAM CHAND
S/o Shri Harla] -

'R/o Village Meghpur 4

Versus

1. STATE OF HARYANA |

- Through its Chief Secretary
4" Floor, Haryana Civil Secretariat
Sec-l Chandlgarh - 160001

2, HARYANA STATE P‘LLUTION CONTROQL ,
- BOARD . :
- Through its Member Secretary
Sector 5, Panchkula -
Haryana - 134113

SRt : 3. DEPUTY Cd\ﬂVﬂSSIONER

Palwal Division .
Mini Secretariat, Palwal_
Haryana - 121002

. 4. NAGAR PARISHAD PA£WAL

Through its Municipal Commissioner | |
| ", - Committee Chowk, Palwal |
Haryana 121002 s

W
e §

--RESPONDENTS
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. APPLICATION ON BEHALF OF THE
APPLICANT WITH AFFIDAVIT -

THE HON’BLE CHAIRPERSON b o
- AND HIS OTHER COMPANION IUDGES OF

' THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH NEW DELHI

1. _That".the Address of the Applicant as given abétié is. o

e  for o the servwe of noti}ce‘ of - the 5
o |

’ ’Apphcatlon/Rephes/ReJomdets etc. and that of thetr. .

Representatlves 1s Chamber No-7, Trlshul Tower

.A:j-'_:~Kaushamb1 Gha(z1abad U.P.

2 That the Address of the Respondents as given abnvnv ‘. | | |
| :.»15 for the service of not1ce of the application. -
| i '.‘
3:ﬁThat the present apphcatlon is being filed under, |
s | :vSectlon 14 & 1% of the National Green Tnbunal Act -
[ ;2010 which also 1nc1udes a prayer for seekmg' |

| -appropnate order/s from this Hon’ble Tnbunal for '

’-._'the-protectlon and restitution of environment, N




4

o o

That the Apﬂhcant Mr. Dharam Chand S/O Shri

_' ‘:,’~Har1a1 is. a resrdent of Ward No. 27, Vlllage |

! f._ Meg_h_pur, Distt. &'; Tehsil Palwal, Hary'ana.; It is

 respectfully mentioried that the applicant is an

. environment concerned person who is filing the

»‘p‘r.esfent application{' for the preservation and

~ restoration of the “environment and its natural

- resources.

. That the issue raisedf. in this petition is with regalfd to.

: the encroachment made on the pond by ResPdndent

vﬂlage ie. vrllage Meghpur Haryana since - 15th'

No 4 i.e. Nagar PansTad Palwal, in the apphcant s

| 1':' September 2018.

’That’ 'in the applicah%c’;s village, there was o_nlyfene

g Pond which was inge)fistence since 3!7ear 1956‘57 in

|

. Khasa No-27(J oharilj% Rakba 4-0 situated at Village

‘. Megﬁpur, Distt, & Tehsrl Palwal, Haryana. The 'and "

was also recorded 1n the Revenue Records of Tehsﬂ

| 't'& Drstrrct Palwal.



| 3‘vpond, Which Were;: _increasing the : be

L f_éfore'said pond.

o ,8{":’That there were

{=

; Hfj ponds and alsg the migrating birds used come'.ta:t'he; | |

-'_p'0nds. That the whqlé pond was ¢

-~ aquatic life and the nétural vegetation too.

| ( '
) ._That: ‘th_e Pond[WaS ialso used by the villagéré and

: childmn for taking béth during summers. It is further _
--__ﬁientioned that the a.fnimals also feed themselvégl by
) dfinking the water of that pond.

' JT'he "eaﬂier photographs showing the p'ond |
i v'éuvrr(i)'vun.ded 'l;y »Seyéeral trees and plants are.

annexed herewith and marked as ANNEXURE

'~'A-2.

auty 'off_.ﬁ.~th¢ ]

/diffefent types of fishes found'.iﬁ';the N

\)

quipped with the ,



10

L ’m’aint'ained in the village.;

11.

.-"""That due to that pond the water level Was'_"vjals-o.l

Tha_t “tl\te Respondent No. 4 -.i.e._ Nagar Parishad‘

- Palwal has illegally encroached the pond by makmg

A1t 2 dumplng zone. It is further humbly subm1tted |

s ————! ————

| has totally destroyed and damaged the pond by '

. e

- dumping the garbage and municipal sohd wa.ste mto

that pond. The Respondent No. 4 with the help of the .

| tractors and auto trtppers regularly dump the garbage

the pond are annexed herewith and marked as

K 1nto that pond in order to convert that pond 1nto a.

- dumpmg station. -

 The Photographs shrwmg Respondent No, 4 i.e.

J

ANNEXURE A3,

}

| 'Palwal with the help of the pipes dralned out the

. fwater of the pond as they wanted to convert the only

N

: Nagar Parishad Palwal dumping the garbage 1nto -

-.That the Respondent ‘No. 4 ie. Nagar Panshad '. ,

| ‘,:’pond left in vﬂﬂage Meghpur Tehsrl and DlStrlOt S




R

4»"_’PaIWal into a durnping zone in order to dump' th,e'

|

. »_garbage collected from the surroundmg areas.

| ‘The Photographs showmg the Respondent No 4

-

-4 ':-dralnmg out.the Water of the pond arelannexed o

L :: ii,ér’_e_with and markéd as ANNEXURE A-4. i

s 13...‘{.',That the Respdndent No. 4 has also filled up the

2 'pond by putting sand into it with the help Of the J CB :

machlnes It is further humbly submltted that“ the

- iRespondent No 4 has largely contributed to the land

.

- ;pollutlon and damagmg of a natural resource thus' -

'causmg a huge loss to the environment.

'The Photographs showmg the pond ﬁlled up W1th -

‘thel'sand are annexed herewlth and marked as

_ANNEXURE A-S. )

14.": That the Respondent No. 4 has now completely;

,destroyed the pond and covered it w1th the sand and
'- :'-made ita dumplng zone The Respondent No. 4 now
f Au_ses this -pond as '_a dumpmg zone to dump the f

_"garbage and municipial solid waste collected from the

-4

" surrounding areas.



It is further respectfully submitted by the apphcant

: ,that there was only one pond in v111age Meghpur

smce last 1956-57, wh1ch has also been ﬁmshed by_.

the Respondent No:; 4 ie. Nagar Palika Pan_shadl

~ which is not only 2 ;doss to the environment but. also |

. to the environtnen,t.,i_f;.' |

. The recent ‘Photoglraphs showmg the pond.

-converted into a dumpmg zone are annexed

15. That the Respondent No. 4 has 1llega11y eneroached

 herewith and marlggd as ANNEXURE A-6.

,4‘ upon the pond by ﬁhlng it up w1th the garbage

MSW and sand JLISt to convert 1nto a dumpmg zone

. _Thls shows the conduct of the Respondent No. 4_-that |

the Respondent No. 4 does not have any care fotfthe, o

'~ natural resources or ":,_folr the environment, and thus it

|

- has destroyed the pond for just to make it a dumpihg -

"That when the L phcant came to know about that- o .

'jflllegal encroachment of the pond by the Respondent .

(

_-No 4 he tried to stop them so as to preserve the

1



SRS SN}

s

| NT.POH'd' and'the‘natu}ral .be,auty of thg villag’e_btif;‘mp L .

. TN . IR |
" _RespOndent No. 4 ?denled to stop the encroachment .

o L rand contlnued to dump the garbage and MSW mto

- »"that pond |

8 1-7.;

g ',Respondent No. 1, 2 & 3 and informed them about

- the 111ega1 encroachment by the Nagar Panphad

'That the apphcant many v151ted the Office cf the T

Palwal but no \actlon was taken by the Respondents .

. d'eStroy'ing that pond and its beauty.

18.": That the Respondent No. 4 has caused huge'I land -

'polh‘1tion in village Meghpur and has also destroyed

the natural beauty ofthe village which has caused a

_environment also.

: That the Respondent Np 4 w1thout the perm1551on ‘of

A any competent authoru( had also cut down the trees

Tt is pertinent to mention here that by doing .fthat :

'1 fauthontles t0 stopi the Respondent no. 4 -from ‘

:'_huge' loss to the iyillagers as well 'as, to the o

l

actii)i’t'y, the Respcn'dent No. 4 has caused a huge. o



. threat to the envnohment and also destroyed and

. damaged the natural'ﬁf‘tlegetation illegally.

C20)

That the Respondent No 4 who does not had any'

knowledge about the ature has damaged the natural.

resou_rces by enctoachlng it 1llegally JUSt »for

'~ ”converting it into a dumping zone. The Respondent-

| No 4 1s unaware of the consequences of causmg

damage and destroyrg the env1rohrnent and the

o

and to the natural resonrces t00.

natural vegetation. |

i.That' the Responden;c .No. 4 has changed the nat'u"re of

- that pond and has also caused harm to the v111agers S

.;T-hat, the Respondént No. 4 had disturbed’ 'the o

|

o ‘,_ecosystem and the aquatlc 11fe and‘ the natural .

. Aresources for chnstructlng the dumplng zone by I

:. _.'destroymg the pond completely The Respondent%

"No 4 has made the dumpmg zone on that land where |

‘, _there' 'Was a pond by illegally by filling it up by’;the

) ;_‘

\ .



.‘_1;:_"]831'13&80 and mummpal solid waste mto 1t and-, .

l -v;_l‘_'polluted it at lallge o

23 Thzit;“t_;h‘cd Local Ofﬁcers were also aware of fhat'
IR illegal activity done‘: by the Respondent No. ‘4‘i'1'1 the
) T . v111age but they d1dn t took any action in thls regard :

_for stoppmg them as they were also a party to that |
. 'for damagmg the pond and constructmg duInpmg |

zone on that

o 24_. That in an 1dent1cal matter titled as Pawan Kumar :

L Vs, State of Haryana & Ors. in 0.A. No. 129/2017

on 3/08/2018 passed by this Hon’ble Tnbunal 1s -

reproduced here:-

Voo

B -‘“Any encroachments which are there in the area oj'

the pond, the same sl;all be removed zmmedzatqu_” |

_.'The' True Copy of the Order dated_03/08/2013 is

| .'*-ennéxed herewith anL marked as AN.NEXURE |

A-T. :
T 28, :That Hon’ble Supreme\ Court in Civil Appeal NO

'-":1132/2011 titled as Janal Singh & Ors. Vs. State
t b |



L : '27.; '-_“That the apphcant alsq sent many representatlons to . |

.!‘

of PunJab & ors, States that- ‘dz‘re’cted all. States

L Governmens that no bond should be allotted to be

| ;1__" | encroack upon by anybody and gf encroached' they'

ﬂ jmust be removed ”

26.

__"That thls Hon ble. Tr1bunal in 04 No. 177/2013

 titled as U.P StJte Industria] | Development

L Corporatlon Vs. Ch;ef Secretary & ors. in Order

. dated 15" September 2015 quoted that- “Stated

- unauthorized constrpctlon should be done if done |

- should be removed” ‘:

regard

7 i."the ‘Competent ’authorltles in regard to 1llega1,

jiglven by any of the government authorltles 1n thls

|

‘ ~. That on 15.01 2019 the applicant agam sent the -

'.representatlon to Dlstnct Collector Palwal, in regard' |



to the illegal encroachment upon the Pond but tlll

| ; 'date no reply has been received by the apphcant

: The _True Co;ry of the letter dated 15.01 20’193Sent_

- 30, ':_V'That the dumpmg of the garbage in the Vlllage has

s - - *Nagar Parishad Palwal

)

_"; :to Dlstnct Collector Palwal is annexed herew1th .

o and marked as ANNEXURE A-8.

_-That the applicant is being aggrieved by the
jReSpondents Author1t1es No. 1 -3 for not taken any

actlon against the 111ega1 encroachment and 1s

- pond situate d1n v111age Meghpur, Tehsil and District

> Palwal, Haryana.

- also contrlbuted too ljnany deadly dlseases wh1chv
i;.were carried by the Way of flies, mosqultoes and

'other insects. The vﬂlagers are now suffered from :

:,‘.many deadly d1seases like malaria, chlokengumya,

"‘.ﬁt}'phOId etc. due to thr: dumping zone made by the

|

19

‘{fchallenglng Respondent No. 4 for dan;laglng the



31 That the apphcant has no other altematlve

: efﬁcaclous speedy remedy except to approach thls ‘

Hon ble Tribunal.

‘t
32, That the present apphcatlon is bemg made bonaﬂde

1n the interest of j Justlce

| oRoUNDs

A Because the 1ssue ralsed in this petrtron is- wrﬂt

I
regard to the encroachment made on the pond by

Respondent No 41 e Nagar Parishad Palwal in the

apphcant S v111a%e Le. v1 llage Meghpur Haryana

B Because in the apphcant s village, there was. only

!
':vone Pond which was 1n existence since year 1956 57

- f"1n Khasra No- 27(Johad) Rakba 4- 0 sﬂuated at

.:fl':Vrllage Meghpp, Dlstt & Tehsil Palwal, Haryana.
.' ';The pond was also recorded In the revenue records _' .

of Tehsil & District Ralwal.

C: Because the Respondent No. 4 i.e. Nagar Parrtshad

| Palwal has illegally encroached the pond by makmg ! .' ; o

, R



o R |
i jita dumping (zone}: It is further humbly sulbmitted'-
‘ A--_ | that the Respondent No 4 i.e. Nagar Panshad Palwal -

) 'has totally destroyed and damaged the pond by

. jdumpmg the garbage and munrelpal solid waste into
~ that pond. The Respondent No. 4 with the help of the

_'trac’tOrs and auto trippers regularly dump the gatbage

~into that pond in order to convert that pond into a

- dum_ping station.

D. Because the Respondent No. 4 ie. Nagar Parrshad |

Palwal with the help of the pipes dramed out the

'water of the pond as t}iey wanted to convert thee only

- pond left in vrllage Meghpur Tehsil and Drstrlct |

: Palwal mto a dumplng zone in order to dutnp the

| garbage collected from the surrounding areas.

E Because the Resporident No. 4 has cabsed huge -1'and
Ny pollutron in village Meghpur and has also destroyed o
- the natural beauty of the village which has qaused a

huge loss to the vrllagers as well as to the ,

: envrrOnment also.
. ]




F. .Bécavuse' the Re.éﬁfmdent No. ¢ Withbut_f ‘the

- permission from any competent authority had also

- Hon'ble Tribunal,

I Because fhe Present - application s being made
| j'l,)dnaﬁdc-': in interest of Justice,

oy
°r




- LIMITATION

| It is respectfully submitted:-

- .‘..That,__:the present apﬁiication is being filed W1th1n 6

monthé\on which céuse of action ‘arose, ie' the

"i>,~'_Respondent No. 4 i 1e Nagar Parishad Palwal started -
. the encroachment on the pond since 15th September.

"2018 therefore the application is w1th1n the

Limitation as per Segtlon 14(3) NGT Act, 2010.~ )
PRAYER

“In view of the afor‘efShid facts and circumstances it is

f"prayed that this Hon;}ble Tribunal may graciously.'be o

pleased to:-

a. Direct the Respohdent Nos. 1 to 3 to. take

. immediate actlon egarnst Respondent No. 4.

b Dlrect the Respondent No. 4 to remove the o

- encroachment done on the pond 1mmed1ately and |

| ,to restore the pon;d }to its original p_cbsition.
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L c. Direct the Reéﬁondent no. 4 to pay environmental

~compensation for .destroying and damagmg :

o

!

. d. To pass any ﬁlﬁﬁer order/s that may be déémed |

— . ' . . l . ' . )
necessary and fit ‘on the facts and circumstances . = - -
SRR l of the aforesaid ceise.

S Dated..../02/2019

. NewDelhi -
= APPLICANT.
Through n

| SA.ZAIDI & MANST CHAHAL
| ADVOCATES
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Itém No. 03 Court No. 2

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No.348/2019

Dharam Chand Applicant(s)
Versus

State of Haryana &Ors. Respondent(s)

Date of hearing: 01.05.2019

Sagar, Advocates J

For-Respondent(s): Mr. Rahul Khumna? ate for
e #*% Mr. Anil Groveih_AAG or R-1to 4
“with Mr. Kishan E, MC

and 29.08.2018.

[,

The Learned Counsel for the applicant has also
sought instructions in this regard and does not object to

the aforesaid statement made by the respondent.




T

Therefore, the original application no. 348 /2019 is
decided on the self-same reason given in the case of SND

Public School Palwal (96/2017).

Consequently, original application (348 /2019) is

disposed of, with no order as to cost.

Raghuvendra S. Rathore, JM

Dr.Satyawan Singh Garbyal, EM




(M. A. NO. 138/2017, M. A.NO. 357/2017, M. A. NO. 403/2017, M. A. NO.

BEFORE THE NATIONAL GREEN TRIBUNAL

Annexune - -+

PRINCIPAL BENCH, NEW DELHI

Original Application No. 96/2017

854/2017 & M.A. NO. 01/2018)

SND Public School, Palwal Vs. State of Haryana & Ors.

CORAM : HON’BLE MR. JUSTICE RAGHUVENDRA S. RATHORE, JUDICIAL MEMBER
HON’BLE DR. SATYAWAN SINGH GARBYAL, EXPERT MEMBER

Present:  ~ Applicant /Appellant =~ : Ms, Méera Gopal, Adv. ~ ) o
Respondent 1 to 3 : Mr. Anil Grover, AAG, Mr. Rahul Khurana and
Mr. Mishal Vij, Advs.
Date and Orders of the Tribunal
Remarks

Heard the Learned Counsels for the parties.

The primary grievance raiség

this Application is

has been passed on 20t August,

Committees have been constituted and spe~ e idin

have been issué& ;

:No 96 of 2017 stands dlsposed o; ithout any order as to

M.A. No. 138 of 2017, 357 of 2017, 403 of 2017,

854 of 2017 and 01 of 2018

These Applications do not survive for consideration
as the main Application itself stands disposed of.
'M.A. No. 138 of 2017, 357 of 2017, 403 of 2017,

854 of 2017 and 01 of 2018 stand disposed of accordingly.

(Raghuvendra S. Rathore)




Item No.
21
August 29,
2018

(Dr. Satyawan Singh Garbyal)
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